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PART 1
HARYANA GOYERNMENT
LEGISLATIVE DEPARTMENT
Notification
The 24ih Oclober, 2065
Mo, Lep. 1772005 —The following Act of  the Lepistature of the State

of Haryana received the assent of the Governor of Haryana on the
g 29 Augast, 2005, and is hereby published for pencral information —

i~
HARYANA ACT NO. 13 OF 2005
TIHE HARYANA TICALTH CARE WORKERS ACT, 2005
AN
Acr -
to regulate the enrelinent of Health Care Workers who
provide their services to old, infirm, disabled,
tncapacitated and needy persons erc.
Bt mevicd by tpee of the Stoie of Harvana in the Fifty-Tifth
Year ol the Republic ofladia as tollows :—
1, 1) This Act may be cadled the Haryana Health Care Workers  Short blie,
2xten
Act, 2004, exten! and .
conviTnodinicnn
{2) I exiends 1o the whole of the Stite of Yaryasna.
(3} It shall come into force on such date as the Government iy, by notifi-
cation, appoint,
¢ .
N 2. Inthis Acy, urless the context otherwise requirag, — Dietinirinns

tay  “Board” means the Bouard established and constiuied unde:
section 3 of this Aci

(n) “Director” includes the Director of Ayurveda, Haryana and
includes the Deputy Director of Ayurveda. Haryana, the
Assistant Director of Ayurveda, Haryana and such other officer
as the Governmeni may appoint for exercising all or any of the
functions of the Director under this Act ;

{c) “Government” means the Government of the State of FHaryanua;

() “Health Care Worker™ meuns a person who provides Lis services
to old, infirm, disabled, incapacitated and needy persons ete. ;

(e) “"member” means a member of the Board and includes the
Chairman ;
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{f) “preseribed” means prescribed by rules made under this Act,

() “Register” means the Register of Health Care Workers whose
names are entered in the Rci:ih‘tcrl; ;
thy  “Registrar incans the Repstrar appointed under secion 10 ol
thiy Act. l

(13 There shall he estahlished and constitated for the purpose of carry-|

ing out the provisions of this Act a Board - be: known as the Board of Haryana!

Hca]th Care Workers consisting of a Chairmnzn and seven other members residing
in the State of Haryana. All the members of the Board including the Dircctor shal. ~
be appainted by the Government an sueh terms and conditions as it may decm f'n.t

{2y The Chairman and the members of the Board shall hold offce;
during the pleasure of the Government. |

(33 The Board shal! be a bodx corporate with the name aforesaid, bav
ing perpetual succession and u common seal with power. subject 10 the prnwsmns'
ol this Act, ty hold and dispose of property, and 1 contract, and may by the sad;
natne sue and be sued.

4. ¥ » vacaney oceurs in the office of a membor of the Board ihm‘uah"
death, resignation, removal or disability of such member or otherwise, the vac.mc)i

shall be filled in the mannor a3 may be prescribed. [

E

5 Any member of the Board may ar any timer Ign office by letten
eife

zidregsed Lo e Guvernment and e resignaini shall take effec iu‘)u. fte dato o
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{a) who is a minor or an undischarged insolvent ; or 1

(b)  who has been adjudicated by @ Compatent Court 10 be of unseundg .

mmd' or

(¢) who has been sentenced by a Criminal Court to imprisonment fc-

i
such offence involving moral wrpliude as may be declared by thif
Govereny, I!
7. No act done. or procezding takes ander this Act by the Board shall D‘{
invalid inerely on the ground-- i
(@) ofany vacancy o defect in the constitution of the Board; or
i
(b) any defect or irregularity in nomination or appointment of &L
peison acting as ¢ member thereof; or

affecting the merits ¢f the case.

i
i
. . . {
(c} of any defect or irregularity in such act or procecding, e{t
!
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8. The Board shall meet at such time and place and every mecting of the
Board shalt be summoned in such manner, as may be provided in the rules made
under this Act :

Provided that until such rales are made, it shall be lawfid for the
Chairmarn o summon a meeting of the Board at such time and place as
he may deem expedient by letter addressed to each member.

9, (1) The Chairman and in his absence a person elceted by the members
of the Board from amongst themselves, shall preside at every meeting of the Board.

(2) Al questions al a meeting of the Board shall be decided by the
voles of the majority of the members present and votng, :

Provided that in case of equality of votes, the Chailrman or
the person presiding, as the case may be shall, in addition to his
vote as o member of the Board. have a second or casting vote.

(3) Four membrrs shall form a quorum at a mecting of the Board :

Pravided that if a meeting is adjourned for want of quorum.

wopunrum chall bo noso
HWioqudd M

transacting the sume business.

gary at tha next m ﬂhng ralled for

10, (1) Subigct to such rules as the Government may make in this behaif.
the Baard shall appeint a Registrar wha shall, receive such sa,ary and allowances
and, be subjcct to such conditions of service s may be prescribed

P"ovidcd tl*'lt uniil a chisfra. l‘- $0 "x'\pL .med up"\m m :"t

chmha: who shall ’oe cnullcd to ';uch salary qnd allow‘nuc:s
and shail be subject tu such conditions of service as may be
deicimunied by the Sovernment.

(2) The Board may appoint such other employees as may be necessary
for carrying out the purposes of this Aet and such employees shall, reccive such
salary and allowances and. be subject to such conditions of service as may be
prescribed. -

(3) AW employees of the Board including the Fepistrar shall be
deemed to be public servants within the meaning uf section 21 of ihe Indian Penal
Code, 1860 { Act 45 of 1860).

11. (1) Subjectio the provisions of this Act and the riles made thereunder
and subject to any general or special order of the Board, it shall be the duty of the
Rewisicar to mainfaip the Ragister and to act as the Secretary o the Board.

{2} The Register shall be in such form as mav ¢ prescribed and shall
contain ihe names, addresses and qualifications of every llealth Care Worker
together with the dates on which qualifications were acquired.
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(3; The Registrar shall keep the Register correct as far as possible, and
may from time 10 time entar thercin any mate-ial alteration in the address or
L|mihl":c:u'|un.s ol the 1lealth Care Worker. The nomes of the enrolled FHealth Cae
Warkers wha dic or whose names are directed o be removed hom U Register
under this Act shall be removed from the Register .
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preseribed, be entitled to have entered in the Register any {uither degrees, diplomas
or ceriificaies or other qualifications in Ayurvedic and Unani Sysiems or vther
recognized medical degrees, diplomas or cerrificates which he may obtain.

(5) For the purposes of this section, the Registrar may write by registered
posi 0 any earobied Health Care Worker at the address which is entered in the
Repister enqairing whether he has ceased 10 provide service or has changed hils
residence and if no answer is received 1o the gnid letter within thice months the

— L . v P M . LIS PR [ PR [RTRE Y | P i
Legisirar may remove ihe mune of te said Aeudi e Worker (rom the Register.

12. (I} Every person possessing bonufide degree, diploma or certificate
from any University, Board or Institution established by law in pharmacy or in
health scicnces such as physiotherapy, nursing, laboratory techntcian, vaidya,
up-vaidya ete. and providing their services to old, infirm, disabled, incapacitated
and needy persons cic. in the State of Haryaoa shall, subject to the provisicns of
this Act and on payment of such fees as may be prescribed in this behalf, be

. Tl d gy thie d2eendu iy saabuimct tos gigety o
cireiicd b the Reglyier sulyoct to such o

(21 ™o purson shatl ve enroiicd under this section 0 have His namc
cnrolled in the Register if lie is a minor .
13. (13 Every Health Care Warker shall get his enrclment renewed alter
every live years within one month of the expiry of the period of enrolment on
payment of such fees as may be prescribed.

(2) Itfthe Health Care Worker [ails W get his enroiment renewed within
the period provided in sab-section (1), his name shall, thercafter stand removed

from the Register i

Provided that his nanie may be re-entered in the Register by
the Registrar on payment of such additcnal fee as may be
prescribed within two months after the expiry of the period
provided for rencwal,

14, The Bourd may prohibit the erisy in, o order the removat iom, the
Molistor Ui Uns ouis OF any Llealth Care Waorker——
() who has been sentenced by a Criminal Court 10 imprisonment

for such offence involving moral turpitude as may be declared
by the Government; or

{b)  whem the Board after proper :nquiry either made by itself or by
a Committec appointed for the purpose by the Board from out of

its members, has found guilty of misconduct or violating any of
the provisions of this Act.
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15. For the purposes of any inquiry held under clause (b ) of sub-section (N
af sectiaa 14, the Board or a Commitice appointed by 1he Board shail be deemed
1o be 2 Court within the meaning of the Indian Lvidence Act, 1872 (Act 1 ol 1872),
and shall, so far as may be, follow the procedure laid down in the Code ol Civil
Procedure, 1908 (Act V of 1908). :
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i6. (1) Any person aggrieved by ine decision o i
ihe enrolment of any person or any entry in the Register may. on payment of such

fee as may be prescribed, appeal to the Board.

e roerardine
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(2) An appeal under sub-section (1) shall be filed within sixly days, of
the passing of Lhe order appealed against after excluding the time spent.in obtaining
nrapy thersnd and shall be heard and decided by the Boacd in the manncr prescribed.

(3) The Board may. on its awn motion or on the application of any
person, after due and proper enguiry and afier al{urding ihe person concorined an
opportunity of being heard, cancel or aller any cntry in the Register, il in the

opinion of the Board, such entry was made fraudulently or wrongly.

17. There shall be paid 1o the members for atlending mectings of the Board
such travelling and other allowances as may be prescribed.

18. The Registrac shall, at least once in every five years on or before a date
i0 be fixed by the Hoard, cause 10 be printed and published a copaui bai of ihe
names and qualifications of all Heailh Care Workers for the time being entered in
e Regiaicr .

19, Whoever wiltully and falsely and by deceitful means secures his
enrolment as Health Cure Worker, s ¢nrolinent shall be cancelled by the Board
by passing a speaking arder |

20, Nollealth Care Warker shall sell anv medicine of the Avurvedic Sysiem

o Unani Sysiam in public and any vislation in this regard would amoonr 1n

cancellutign of enrolment.

21. Ifarany time icappears (o e Government that the Board nas neglected
to exercise, or has exceeded or abused any power conferred upon it under this Act
or has neglected to pestorin any duly imposed upon it by this Act. the Government
may comtuunicale the particulars of such neglect, excess or abuse to the Board;
and if the Board [ails to remedy such neglect, excess or abuse within such time as
may de lixed by lie Government in this behalf; the Government may, for th
purpose of remedying such negtect, excess or abuse, cause any of the powers and
duties of the Board to be exercised and performed by such agency and for such
period as the Government may think fit,

22. No suit. prosecution or other legal proceeding shall tie against any
persob for anything which is in guod [4ith dune ur intended o be done under ihis
Act or under any rules or regulations made thereunder.
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23, (1) The Government may, by notification in the Official Gazette and
after previous publication, make rules to carry out the purposes of this Act.

(2} In particular, and without prejudice to the gcncrztlily of the
farcgaing power, such rules may provide for all or any of the tollowing matters,
namely:—-

(a) the salary, allowances und other conditions of service of the
Registrar and other employees of the Board appointed under
section 10 .

{b) the farm of Register required to be maintained under
section ! ;

(¢) the amount of fees payubie under sub-section (4) of
section L

(&) the manner in which appeals against the decision of the
Registiar shall be heard and decided by the Board under
section 16 and the fees chargeable for such appeals ;

(e) the allowances payable to members under section 17 .

() thetime and place at which the Board shall hold its meeling
and he imanner in which such meeting shall be sinmoned
under section 8,

{g) any other matier which may ve prescribed.

(3} Every rule made under this section shall be laid as soon as may be
after it is made before the House of the State Legislature while it is in session fora
total period of ten days which may be comprised in one session or in two or more
successive sessions, and if before the expiry of the session in which it is so laid or
the session immedintely following, the House agress in making modification in
the ruie or the House agrees that the rule should not be made, the rules shall
thereafter have effect only in such modified form orbe of no effect. as the case may
be. so however that any such modification or annulment shall be without prejudice
o the validity of anything previously done under that rule.

24. If any difficulty arises in giving effect to the provisions of this Act, the
Government may, by natification, make such provisions, or give such directions,
not being inconsistent with the provisions of this Act. as may appear to it to be
necessary or expedient for the ramoval of tha difficully |

R.S. MADAN,
Secretary to Government Haryana,

Legislative Department,

40002—L.R.—H.GP., Chd.
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